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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Bombay Tenancy and Agricultural Lands, the Hyderabad Tenancy and
Agricultural Lands and the Bombay Tenancy and Agricultural Lands (Vidarbha Region)
(Amendment) Act, 2012 (Mah. Act No. I of 2014), is hereby published under the authority of the

Governor. » -

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Principal Secretary to Government, .
Law and Judiciary Department.

MAHARASHTRA ACT No. I OF 2014.

(First published, after having received the assent of the President in the
“Maharashtra Government Gazette ” on the 7th February 2014).

An Act
further to amend the Bombay Tenancy and Agricultural Lands Act, 1948, the
Hyderabad Tenancy and Agricultural Lands Act, 1950 and the Bombay Tenancy
and Agricultural Lands
(Vidarbha Region) Act, 1958.

Bom. WHEREAS it is expedient further to amend the Bombay Tenancy and Agricultural
LXVII Lands Act, 1948, the Hyderabad Tenancy and Agricultural Lands Act, 1950 and the
of 11243‘ Bombay Tenancy and Agricultural Lands (Vidarbha Region) Act, 1958, for the purposes
XXIyO'f hereinafter appearing ; it is hereby enacted in the Sixty-third Year of the Republic of

1950. India as follows :(—

Bom.
XCIX
of 1958.

)
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CHAPTER1I
PRELIMINARY.

Short title. 1. This Act may be called the Bombay Tenancy and Agricultural Lands, the
Hyderabad Tenancy and Agricultural Lands and the Bombay Tenancy and Agricultural
Lands (Vidarbha Region) (Amendment) Act, 2012.

CHAPTER 11

AMENDMENT TO THE BoMBAY TENANCY AND AGRICULTURAL
LanDs Act, 1948.

Amendment 2. In section 43 of the Bombay Tenancy and Agricultural Lands Act, 1948, in sub-

4§f0;e§“°n section (1), after the existing proviso, the following proviso shall be added, namely :—

LXVII of )
1948. “ Provided further that, no such previous sanction shall be necessary for the

sale, gift, exchange, mortgage, lease or assignment of the land in respect of which
ten years have elapsed from the date of purchase or sale of land under the sections
mentioned in this sub-section, subject to the conditions that,—

(a) before selling the land, the seller shall pay a nazarana equal to forty times
the assessment of the land revenue to the Government;

(b) the purchaser shall be an agriculturist;

(c) the purchaser shall not hold the land in excess of the ceiling area permissible
under the Maharashtra Agricultural Lands (Ceiling on Holdings) Act, 1961 ; and

(d) the provisions of the Bombay Prevention of Fragmentation and Consolidation
of Holdings Act, 1947 shall not be violated. ”.

CHAPTER 111

AMENDMENT TO THE HYDERABAD TENANCY AND
AGRICULTURAL LANDS AcT, 1950.

Amendment 3. In section 50B of the Hyderabad Tenancy and Agricultural Lands Act, 1950, to
of section o}y section (1), the following proviso shall be added, namely —

50B of Hyd.
XXI of .
1950. “ Provided that, no such previous sanction shall be necessary for the sale, gift,
exchange, mortgage, lease or assignment of  the land
in respect of which ten years have elapsed from the date of purchase or sale of
land under the sections mentioned in this sub-section, subject to the conditions
that,— ‘
(a) before selling the land, the seller shall pay a nezarana equal to forty times
the assessment of the land revenue to the Government;
(b) the purchaser shall be an agriculturist ;
Mah. (¢) the purchaser shall not hold the land in excess of the ceiling area permissible
XXW? under the Maharashtra Agricultural Lands (Ceiling on Holdings) Act, 1961 ; and
4]
1961.

Bom. (d) the provisions of the Bombay Prevention of Fragmentation and Consolidation

LX11 07f of Holdings Act, 1947 shall not be violated. ”.
1947.

Bom.
LXVII
of
1948.

Mah.
XXVl
of 1961.

Bom.
LXIT of
1947.

Hyd.
XX1
of
1950.
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CHAPTER IV

AMENDMENT TO THE BoMBAY TENANCY AND AGRICULTURAL LANDS
{(VIDARBHA REGION) AcT, 1658.
Bom. 4. Insection 57 of the Bombay Tenancy and Agricultural Lands (Vidarbha Region)

XCIl)ésgf Act, 1958, to sub-section (1), the following proviso shall be added, namely :(—

Amendment of
section 57 of

Bom. XCIX of
1958.
“ Provided that, no such previous sanction shall be necessary for the sale, gift,
exchange, mortgage, lease or assignment of the land in respect of which ten years
have elapsed from the date of purchase or sale of land under the sections mentioned
in this sub-section, subject to the conditions that,—
{a) before selling the land, the seller shall pay a nazerana equal to forty times
the assessment of the land revenue to the Government ;
(b) the purchaser shall be an agriculturist;
M{’}h- (c) the purchaser shall not hold the land in excess of the ceiling area permissible
Ofxg(;il under the Maharashtra Agricultural Lands (Ceiling on Holdings) Act, 1961 ; and
Bom. (d) the provisions of the Bombay Prevention of Fragmentation and Consolidation
LXII of Holdings Act, 1947 shall not be violated. ”.
of
1947.
ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHIR! PARSHURAM JAGANNATIH GOSAYL PRINTED

AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAL 400 0604 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING
STATIONERY AND PUBLICATICN, 21-A, NETAJI SUBHABII ROAD. CHARNT ROAD, MUMBAL 40C 004, EDITOR : SHRI PARSHURAM JAGANNATH COSAVIL



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 

